Recomds. to R, S. PHALGUNA 3, 1900 (SAKA) Extension of time 250

to appoint Members to J.C.
for delay in laying the Notifica-
" tions mentioned at (i) to (iv) of
item (2) above, [Placed in_Library.
See No. LT-3279/78].

(4) A copy of the Annual Report
(Hindi and English vensions) on
the working of the Employees
Provident Funds and Miscellaneous
Provisions Act, 1952 and the
Scheme; framed thereunder, for
the year 1977-78. [Placed in
Library, See No. LT-3280/79).

SCHEDULED CASTES AND SCHE-
DULED TRIBES ORDERS
(AMENDMENT) BILL

RECOMMENDATION TO RAJYA SABHA
TO APPOINT A MEMBER TO JOINT
CoMMITTER

SHRI SURAJ BHAN (Ambala): 1
beg to move:

“That this House do recommend
to Rajya Sabha that Rajya Sabha
do appoint a member of Rajya
Sabha to the Joint Committee on
the BRill to provide for the inclu-
sion in, and the exclusion from, the
lists of Scheduled Castes and Sche-
duled Tribes, of certain castes and
tribes in the vacancy caused by
the resignation of Shrj Jagbir
Singh and do communicate to this
House the name of the member so
appointed by Rajya Sabha to the
Joint Committee”.

MR. SPEAKER: The question is:

“That this House do recommend
to Rajya Sabha that Rajya Sabha
do appoint g member of Rajya
Sabhia to the Joint Committee on
the Bill to provide for the inclu-
gsion in, and the exclusion from,
the lists of Scheduled Castes and
Scheduled Tribes, of certain castes
antd tribés i the vacancy caused
by the resignation of Shri Jagbir
Sifigh and do communicate to this

for J. C.
House the name of the member s0.
appointed by Rajya Sabha to the..
Joint Committee,”

The motion was adopted.

—

12.05 hrs.

KHADI AND VILLAGE INDUS--
TRIES COMMISSION (AMEND-.
MENT) BILL

EXTENSION OF TIME FOR PRESENTA~
TION OF REPORT OF JOINT COMMITTEE'

SHRI O. V. ALAGESAN (Arko-.
nam): I stanq to oppose thig motion,.
though I eam sorry I have to do it,.
because I have great respect for
Mr, Nathwani and Dr, Ramji Singh.
Already 3 months’ extension has
been given, and 12 sitlings have been
held. What has happened? They
have not moved beyond the clauze-
on definitions. They have not taken
up clause-by-clause, What did they"
do in al] these 12 sittings—one does
not . know. Now another extension
for another 6 months ig being asked’
for, According to the principleg of"
this Bill the definition of khadi is a
travesty, on the definition of khadi.
All Gandhiang except the greatest
Gandhian, viz. our Prime Minister
oppose this. I do not know how he brought
himself to support this Bill. There
are many different kinds of textiles—
handlooms, mill-made cloth etc.
This also can be made separately,
and marketed ag such. I do not
know why it should be put in under:
the definition of khadi and marketed.

Another serious matter is thet al-
ready such a khadi ‘is being made
under the auspices of the Khadl am¥



